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- SHRI A.K. BALAN : Yes. ...
(Interruptions)

¢ MR. SPEAKER : This is not the
way to discuss it. Sit down.

SHRI A.K. BALAN : I am going
) sit down.

SHRI SATYASADHAN CHAK-
RABORTY : You are now very
calm.

MR. SPEAKER : I am always
calm. Please sit down.

oHRI SATYASADHAN CHAK-
RABORTY : I will take only one
minute.

Prof. Dandavate has aid.... ..
(Interruptions)

MR. SPEAKER : I have stopped
it. Nothing is going on record.

(Interruptions)

MR. SPEAKER : You come to
me in my Chamber. You are al-
ways welcome to my Chamber. Now,
Call ng Attention.

1

CALLING ATTENTION TO
MATTER OF URGENT PUB.-
LIC IMPORTANCE

IMPORT OF COLOUR TV SETS

MR. SPEAKER : Dr. Vasant
Kumar Pandit. Absent.

Shri Ramprasad Ahirwar. Absent,
Shri N.K. Shejwalkar.

SHRI N.K. SHEJWALKAR
(Gwalior) : I call the attention of
the Minister of Commerce to the
following matter of urgent public
importance and request that he
may make a statement thereon:

“Reported decision of the Go-

.vernment to allow import of colour

T.V. Sets as gifts from friends and
relations abroad.”

THE MINISTER OF STATE
OF THE MINISTRY OF COM-
MERCE (SHRI SHIVRA] V.
PATIL) : The Ministry of Com-
merce have issued Open  General
Licence No. 23 of 1982 dated the 11th
October, 1982  permitting import
of colour TV set ag gifts from a frined
or relation living abroad. The OGL
contains the following conditions: —

(i) The colour TV set to be im-
ported should not be of a price
less than Rs. 3,600/- (cif),
excluding the price of connect-
ed accessories and accom-
panying spares.

(i1) It shall be for importer’s
own use and shall not be sold
or otherwise disposed of, for
a period of two years.

(ii1) No person shall be eliglble to
import more than one colour
TV set under this scheme.

(iv) The OGL shall remain in
force only for the goods arriv-
Ing in India on or before 4th
December, 1982.

2. The condition that the TV
set to be Imported shall not be of a
price  less than Rs. 3,600/- (cif)
has been laid down with a view to
protecting the legitimate interets
of indigenous industry producing
colour TV sets. The landed cost
per set imported would be atleast
Rs. 2,500/~ above the locally assemb-
led set.

g. This provision for import has
been made with a view to facilitate
jmport of colour television sets fo
viewing the Asian Games, 1982°
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SHRI G.M: BANATWALLA
(Ponnani) : I rise on a point of or-
der. This has been done by a noti-
fication. I have given a Motion for
the annulment of ‘this notification.
This Motion was admitted and cir-
culated. @ When this Motjon had
been admitted and circulated for the
annulment of this notification, how
can any other Motion thereafter
follow, whether it is a Calling At-
tention Motion or any other Motion,
in anticipation of the discussion,
which is to take place on this noti-
fication ? This is in anticipation of
the discussion. Therefore, all these
discussions cannot take place when
the Motion for the annulment of
the notification is before the House.

" MR.
right.

SPEAKER : No, it is
It 1s a substantive motion.

all

SHRI N.K. SHEJWALKAR
This subject being very important,
the time of the hon. Members,
whose names are there in this Call-
ing Attention Motion but are not
present, may be given to me.

Unfortunately, the stars of colour
TV are not good in India. Whether
there should be a colour TV in India
or not, there had been a lot of dis-
cussion earlier. When the Janata
Party was in power, they thought
that colour TV could not be given
priority over other public service
things. At that time, the decision
was not in favour of colour TV.
Thereafter when the present Go-
vernment came in power, the matter
again came before this Government
for consideration. There are lot of
disputes on both sides. Mr. Sathe,
former Minister of Information
and Broadcasting, emphasised the
necessity of colour TV and all that.
Ultimately, an Inter-departmental
Working Committee was constitut-
ed by the Cabinet to consider over
this matter. It gave its report in
the month of December. The re-
commendation of the Inter-depart-
mental Working Committee was
that at least 24 to 30 months would
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be required to get a set after de-
claration of the Government’s po
licy. Thereafter nothing was done. |
The matter was kept pending.

It has been said in the last para-
graph of tho present reply that this
provision for import has been made
with a view to facilitate import of
colour television sets for viewing
the Asian Games. But the decision
to hold the Asian Games was taken
two years before. So, it cannot be
said that the matter of the Asian
Games was not in the mind of the
Committee while presenting its re-
port. It is very surprising that sud-
denly on 1st June I saw in the news
papers that the PM Secretariat
and the Department of Electronics
had taken a decision, after making a
study in depth of the problem to
produce colour TV. The decision
was that if 15 per cent of the compo-
nents were allowed to be import-
ed, then in that case, 85 per cent of
the components would be manu-
factured. The present Governmens
of India, headed by Mrs. Gandhi
is in favour of taking a nocturnal
decision, in the night and in the dark.
So, this did not come as a surprixe....
(Interruptions) 1 can cite several ex-

amples. I have been marking all
that. There is nothing wrong in
that.

Anyway, this decision was taken
without taking into censideration,
either the views of Parliament or the
views of manufacturers of black and
white TV in India. The TV manu-
facturers were not consulted, even
though they have been making TV
all along. When this decision was
shown to them, they wanted an
undertaking from the Government.
They said ‘“‘all right: if you import
certain components, then, in that
case, let them be given to us, we will
manufacture them; let no more
further TV as such be imported.”’
This was the specific assurance given
to them.
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It is in the background of this that
the Government have eome out with
a declsion for giving Open Goneral
Licence to bring TV as a baggage
as well as gift to friends. It is really
very surprising that the Government
have overlooked the fact that this
decision has far-reaching effects on
the economy of our country, as well
as on the whole TV industry of
India. Here I may state that there
are about 60 companies in our
country which are manufacturing
black and white TV

This import is to be made from
two countries, Korea and Ger-
many—ITT of Germany and Gold.
Star and Samsung of Korea. The
number of Korean kits will be
54,000 and German 40,000, making
a total of 04,000. While taking this
decision, probably the report of the
Inter-departmental Working Group
was ignored.

A report has appeared recently in
the papers, which you must have
seen, by Mr. N.D. Desai, President
of Elsina. I am told that one kit
contains 450 components. Mr.
Desai says that 410 out of these 450
components are being manufactur-
ed in India, and they can be easily
manufactured. It seems that only 40
components are such which can-
not be manufactured in India in the
whole list. There are certain compo-
nents e.g. picture tubes and integ-
rated circuits, which cannot be
manufactured in India at the mo-
ment. But, take an item like speaker,
which we are making for all radios.

MR. SPEAKER : You are not
referring to me, I suppose.

SHRI N.K. SHEJWALKAR :
Loudspeaker.

MR. SPEAKER : Then vyou
should say loudspeaker.

PROF. MADHU DANDAVATE
(Rajapur) : In the Zero Hour the
Speaker is the loudspeaker.
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SHRI N.K. SHEJWALKAR {
Then condensor resistance and,
what is more, even chassis aon which
these components are to be fitted,
which are being made In every gali
in Delhl, are belng imported. I do
not understand why this decision
was taken, because 410 out of 450
parts can be manufactured in India.
I do not know what is the reply of
the Government to the points made
by Mr. Desai, the President of
Elcina.

Another still more surprising thing
is the name of the party who has
been entrusted with the import of
this item. Who willimport thesc kits?
The responsibility was taken up by
ETDC. And thatis because it isa
canalised agency. You will be sur-
prised to know that up to 12th of
September, I am told, none of the
kits were available in India. If the
decision was taken on 1st June,
thenwhat happened for four months?
Thereafter, up to the month of Sep-
tember they could not get any kits.
After that, even I am told that in
the second week of Secptember,
only an instalment of 45,000 kits
came in. The other instalment of
45,000 kits, I think, has not arrived
even up till now. It might be arriv-
ing in a day or two, I cannot say.
But it has not arrived up till now.
Now, the Government may ask
2s to how the facility can be given.
Who is at fault? Firstly, you took
a wrong decision. You could have
taken a decision early in the month
of January when the policy was
decided. And thereafter, you took
a decision in the month of June.
Then for four months you slept.
Further, again for four months you
could not get any kits, Whois to be
blamed for all that ? And ultimately
what is goir g to be the result of what
all you are doing here? If you allow
the import of these colour TVs
directly now, it is going to have a
far-reaching eflect. For that purpose,
I may submit that the broad value
of the components at the moment is
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Rs, 1250. They said, freight, insu-
rance ctc. cost about Rs. 250. That
comes to Rs. 1500. The customs
duty is Rs. 2,225. Thereafter inland
movement charges are Rs. 125.
Rs. 1,000 is the manufacturer’s
conversion cost and Rs. 700 is the
price of the cabinet So, the total
price is Rs. 5,550. Now, it is being
sold for Rs. 7,500 because there must
be some commission and other
things. From Rs. 5,550 the price
has gone up to Rs 7,500 Thisis the
current price.

Consider what will be the loss to
the Government. It is estimated
that by these measures, one lakh TV
sets will be imported One lakh TV
sets are allowed to be imported
causing a loss of Rs 3,000 per TV
to the Indian Government. It
will be Rs. 3 crores of loss ultimately
anditis apartfrom otherside effects.
What are the side effects? The
side effects ar. like this, There are
two systems of colour TV. One is

PAL system and another system is
ESMA

THE MINISTER OF STATE
OF THE MINISTRY OF COM-
MERCE (SHRI SHIVRAJ V.
PATIL) : Itis SECAM.

SHRI N.K. SHEJWALKAR :
Yes, SECAM. We are for PAL
system. Sir, I suspect smomething
because this PAL system is adopted
by National Company in Japan
only. The Hitachi and others also
produce it. They are producing it in
very small quantities. Now, Hong-
kong is the place wherefrom we can
get the cheapest television sets and
their market will be that of National
only because it is producing these
PAL system television sets. So, I
am afraid there is some sort of un-
derstanding behind this. Otherwise
why all this is happening? They
are not able ta produce T.V. sets up
till now. Now the import will be
only that of National Company.
Today in The Tribune there is an
article thatthereare alreadyagents
roaming about in all the big cities
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in India to just sell their products
which are of National Company.
We donot know the veracity of that.
Itappeared in The Tribune of today.
If thatis the state of affairs, it isreally
a very sad thing. Secondly, if Na-
tional comes here—for example,
if those sects are here, what will hap-
pen to their servicing? There will
be no servicing. All those sets will
just become just empty boxes,
nothing else. If not, you will have to
provide for servicing. You will have
to give licence to service centresand
also allow 1mport of some spares.
You have to do that. Otherwise,
you will be losing so much money
for nothing.

I am told that actually the decision
has been taken by the Ministry of
Commerce. Probably the concerned
ministries i.e. Department of Elec-
tronics as well as the Department of
Science and Technology were not
consulted. Luckily one of the Minis-
ters is there. They were not consult-
ed. The decision was taken in haste,
Actually, they ought to have been
consulted. Why they have not been
consulted, I do not know.

MR. SPEAKER : Please sum up
now.

Yo QAo o NAATHT : IIAT &l
arg 8-5 fare @y & ifsw . . . .

qeqA WElayg ¢ 20 (wwe @ mwinF:

You have already taken twenty
minutes. What more can you ex-
pect?

SHRI N.K. SHEJWALKAR
My respectful submission is why
sas Parliament not consulted be-
fore taking the decision? We were
sitting in Parliament. What was
the properiety of issuing notification
of 11th October. This matter could
have been brought for consulta-
tion. At least some decision could
have been taken after consultation
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with the hon. Members of Parlia-
ment. Whether the decision was
major or minor, according to me;
it s a major decision. It involves
money of the exchequer—peoples
money. Moreover, it is a matter of
policy also.

May Iremind the hon. Minister
that only six months ago there was
a notification that C.C.P. should be
obtained in case you want to have
gift from your blood relation— father,
mother, son, daughter etc. From
them you can have gift of vedeo set.
It was mentioned thatno T.V, will
be allowed. It is only with vedeo
set you can import T.V. New Change
is made on 11th October. Why was
this matter not put before Parliament
for taking the opinion of the Mem-
bers of Parliament?

Theindustrial pecople whoare work-
ing at the moment, they will be
undergoing a great risk. I know the
hon. Minister’s reply that the price
is Rs. 2,500/~ more. As you know,
unfortunately, the reputation of our
Indian goods is not sound. There-
fore, people will like to pay Rs.
2,500/- more. That is going to effect
the industry. Please consider it
seriously. All the workers, the engi-
neers, who had been for training
abroad, all these companies and
workers are going to be affected
thereby. That is also an important
point.

This facility is being given only
upto the 4th of December. I do not
understand that. Can we not see
the sports on black and white T.Vs.?
Whzt was the urgency for import-
ing T.Vs.? If the Government was
so much interested in showing all
these sports to masses, they could
have imported some big pieces, put
them in public places just as Mava-
lankar Auditorium instead of im-
porting one lakh T.Vs.

Unfortunately, the start of ou’
colour T.V. isnot good. INSAT—
one has failed. We have adopted
one other INTELSTAL. I do not
know what is the future of all that,
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In these circumstances, I reguest -
the Government to re-think about
their decision and withdraw the
concession which they have given.

Please reply to all the points raised
hy me.

SHRI SHIVRAJ V. PATIL
What are the points?

SHRI N.K. SHEJWALKAR : T
thought you were attentive. I
repeat the poir ts.

(1) What is propriety ol not taking
into confidence our Parliament for
this purpose?

(2) Without consulting the Ministry
and Ministers for Electronics and Science

and Technology, why have you taken
this deccision ?

(3) Without consulting the manufac-
turers of the Golour TVs and other TVs
also, why have you taken this decision ?
Is it not a fact that while taking this de-
cision of yours, only the National Com-
pany of Japan will be benefited and not
othcrs because they are producing Colour
TVs of PAL system.

MR. SPEAKER: I am happy you have
cume to ‘‘lastly”.

SHRI N. K. SHEJWALKAR: Sir, in
the “lastly” there are, ‘a’, ‘b, ‘c’ and ‘d’.
Lastly, did you give any assurance to the
manufacturers that you will not import
any TV and don’t you think that the im-
port of TV is going to affect the indi-
genous production, particularly the la-

bourers, the engimeers and the industry
as a whole”.

Last point, what will be the loss of
revenue to the Government ?

MR. SPEAKER: It is really the last.

PROF. MADHU DANDAVATE: Let

him dictate the answer. We have to take
down.

MR. SPEAKER: It is just like a lady
telling her husband, “I am reminding
you for the last onc hour that I am coming
within five minutes but you do not believe.”
Now, I beliove !

SHRI SHIVRAJ] V. PATIL: Sir,
mine will not be a very marathon reply.
The first question was, why Parliament
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* was not consulted. Well, we know the pro-
cedure. It is not necessary to consult Par-
liament. We announce the policy and that
policy is laid on the Table of the House.
And this is not an omnibus policy which
we had announced. This is a part of the
import-export policy. This is less than
onc-hundredth or one-thousandth part
of it. But you expect me to discuss it
on the floor of the House and then an-
nounce it later on ? You know very well
and you ar¢ a scasoned Parliamentarian
that this matter need not be discussed on
the floor of the House before an announce-
ment is made.

Then, the second question relates to
consultation with the Electronics Ministry.
Allow me to submit very humbly that
there are so many points raised by you
on the basis of surmises. ‘Why’ do you
feel that we have not consulted the Infor
mation Ministry and the Electronics
Ministry ? We have consulted the Infor-
mation Ministry and the Electronics
Ministry and in consultation with them,
the decision is taken. You think that the
manufacturers were not consulted. As a
matter of [act, for the production of TVs,
manufacturers were consulted. But if you
think that we should consult them for the
import of the TV also, I do not know
whether it is necessary. But by and large
ther¢c has been discussion though not
formal discussion.

SHRI N. K.

SHEJWALKAR: Why
it is not

necessary to consult them ?

SHRI SHIVRAJ V. PATIL: Allow
me to say. If you ask me to cnonsult each
and every firm in the industry and then
formulate a policy, I do not know whether
it will be possible. In this case, now we
have made a provision for manufacturing
Colour TV in India. You yourself have
stated it in your statement that E.T.T.D.C.
had imported kits for manufacture of
colour TV in India and the manufacturers
were given the facility of assembling those
things, manufacturing those things and
selling it in the market. We have also
scen that the price of the TV which would
land and be sold in our country would
be less than the price of the TV which
would be manufactured in other coun-
tries. Now if there is a difference of
Rs. 2500/-, I do not know what kind
of protection has to be given to the manu-
facturers apart from this kind of protec-
tion. The cost of the TV which will be
imported will be more than the indigen-
ous onec.

SHRI N. K. SHEJWALKAR: I did
not say........

SHRI SHIVRAJ V. PATIL: I had
not interrupted even omce when you
were speaking.
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SHRI N. K. SHEJWALKAR: I want
your protection. When the Hon. Minister
says consulted, after all, organisations arc
there. The Hon. Minister could have
consulted them. This half~way reply will
help me in no way. And I will have no
chance of give any explanation for them.

MR. SPEAKER: He is a very seasoned
lawyer !

SHRI SHIVRAJ V. PATIL: I was
saying that we ‘have taken sufficient pre-
caution to protect the indigenous industry.
In order to see that the colour TV is
manufactured in our country at a price
which will be less than the price of the
TV which will come to India as a gift
from outside, we have imported the kits
and we have tried to give those kits to the
manufacturers. We have also seen that
therc is a price difference and that di -
ference is of Rs. 2,500/-. What more you
cxpect us to do or giving protection to
~TV manufacturers ? You see that Asiad
Games are coming. People are interested
in watching them. We are trying to sce
that the demands of the pcople to watch
the Asiad Games are fulfilled.

You are saying that some company,
National Company, will be benefiting ‘out
of this. Well, if the TV sets are to be
gifted to the individuals spread over ‘in
our country by the individuals throughout
the world, I do not know how this parti-
cular company is going to get any benefit
out of this, I am unable to connect the
benefit which may msecrue to any indi-
vidual or any company, when the gifts
are sent from outside, from different
directions, frcm  diffeient countries. to
different people in our country. This
statement is also, I may be allowed to say,
based on surmises.

Now you have asked a question whether
an assurance was given to the TV manu-
facturers that other TV sets will not be
imported. Allow me to asay that no as-
surance of this kind was given te the
manufacturcrs.

And you are asking as to how the manu-
facturers and the workers in the TV
industries would be affested. I have al-
ready said that there is a great demand
and if there is 1 demand, the manufac-
turers can manufacture the TV. We have
seen that they get the materil necessary
for manufactu they can make use
of it. And they can sell it to the perxsons
who really want the TV sets and so, I
think the TV industry ~nd the workers
are not going to be affected by this.

11- 42 hrs
Mr. DePuTY-SPEAKER in the Chair

You have asked, what is the loss that
ke Government would be asustaiqing ?
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Well, I wopld say that under this policy
and under other policies, Government
is geiag to gain something and Govern-
meat is mot going to losc amything.

You say that becausc there is a reduc-
tion im the duty, there would be a loss
accrued to the Government. That is not
the position. Supposing that the TV scts
would be imported if the TV excise duty
is maintaincd at a particular level, up to
this time, this kind of arrangement was in
existence. But nobody had imported the
TV sets. Now because the Asiad is coming,
now because the concessions are glven to
TV sets, because of that arrangement,
the Government coffers will be richer,
I am told, by Rs 30 crores. That is the
information given to me, It is a matter to
be calculated by different Departments.
But my information is that about Rs. 30
crores revenue will be available to the
Government out of this, Because of this,
I would say that there would not be loss

sustained by the Government under this
scheme,
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SHRI RAM VILAS PASWAN : Sir,
he has raised a constitutional point.

MR. DEPUTY-SPEAKER : I have

allowed him.
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